
5247 Writtell AlLfWera DECEMBER 7. 1967 Wr/IteM AMWera S248 

(c) There is a short. of spirit ill 
Delhi. However the Excise Department 
haa been asked to keep a reserve ttock for 
supply to hospitals. 

riage law has many implications and the 
Government have. therefore, not yet consi-
dered it desirable to enact such a law ill 
the country. 

WORKING OF REFlNElUES 

·532. SHRI PREM CHAND VERMA: 
Will the Minister of PETROLEUM AND 
CHEMICALS be pleased to state: 

(a) whether it is a fact that Refinery 
Units of the Indian Oil Corporation Ltd. 
started production two years behind !Iche-
dule; 

(b) if so, the delay involved and thr 
loss incurred thereby ill each unit; 

(c) whether any inquiries have been 
made to find out the causes of delay in 
.each case; and 

(d) if so, with what results? 
mE MINISTER OF PETROLEUM 

AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA): 
( a) Yes, Sir. There has been delay ill the 
commissioning of the variout uni'ls of the 
Barauni and Gujarat refineries. 

(b) The delay ill respect of difrerenS 
units of the above two refineries l"BIIges 
betwem 12 to 24 months. It is nat ~ 
aib1e to estimate the IIBS resulting frOm 
.delays ill the different units. 

(c) and (d). Delays BrOIIe maiDly aa a 
result of difticuJties with some COIISIructioa 
'CODtraCtOrS and delays in the rec:eipt of 
necessary equipment and materiak. 

UNIFORM MAllRJAGE LAw 
·533. SHRI SAMAR GURA: Will the 

Minister of REALm, FAMILY PLAN-
NING AND URBAN DEVELOPMENT 
be pleased to state : 

(a) whether Government, while drawing 
plan for population control, have consider-
ed the fact that for successful implementa-
tion of the Family Planning Scheme, a 
uniform marriage law should be iIItroduced 
throughout the country and among people 
of all religious deaomiDations; 

(b) if so, tbe steps taken by Govern-
ment to introduce a uniform marriage law 
iD India; and 

(c) if not, the reasons therefor? 
lHE MINISTER OF STATE IN THE 

MINISTRY OF REALlH, FAMILY 
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR): 
(a) and (c). The question of uniform mar-

(b) Ooes not arise. 
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GoLD SMUOGLINO IN WEST CoAsT 

/.S3S. SHRI MADHU LIMAYE: Will 
the Minister of FINANCE be pIeased to 
state : 

(a) whether Government's attention has 
been drawn to the series of raids conducted 
in \be West Coast and the Bombay area 
in particular, ill which large quantities 
of smuggled gold were seized; 

(b) if so, the number of such raids ~ 
1st January, 1967, and the total quantity 
of gold seized; 

(c) the origiD of this gold and the 
modus operandi of the smugg!en and 
middle-men; 

(d) whether any people bave been ar-
rc&Ited/proeecutedi convicted; and 

(e) if not. the reasons therefor 1 

THE DEPUTY PRIME MINIS1ER 
AND MINISTER OF FINANCE (SHRI 
MORARJI DESAI): <a) to (e). infor-
mation ill this reprd is beiDg collected and 
will be laid on the Table of the Sabba. 




